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IN THE CENTRAL ADM~ISTRATIVE TRIBUNAL 
I . 

Applicant(s) 

Advocate for 

App1icant(s) 

. . 

JODHPUR BENCH, JODHPUR 

ORDER SHE:ET 

APPLICATION NO ..•.. ; .... ~ ........ OF 

Respondent(s) . 

Advocate for 

· Respondent(s) 

Notes of the Registry ; . Orders of the Tribunal 

~-- -- -. ·--. ---- -- .....:_ __ 

. 2. <9 • C9lt 'LO f"J 
0. A. o. 87/2010.- Date of Order : :J:.9.04.i010. 

t-. ·- Mr. S. . Singh, Advocate, on behalf of applicant, is present . . , 
~}<t Heard the learned Advocate. 

2- The applicant in this Application has prayed for grant 

of Edu ation Assistance. to his .third child. He would contend 

· that t benefit of Children Education AsSistance Rules which 

is stip lated in Rule 8, which would say that assistance in 

. these rders shall be admissible to Government servant in 

respec of not more· than three children at any time, born up . 

.. to 31st December,l987 and shall be restricted to two children 

at any time, born thereafter, is applicable to him. It also says 

in a roviso that where a. Government servant claims 

Childr n's Educational Assistance in respect of some of his 

childre and Hostel Subsidy in! respect of other children, the 

mber of children in respect of whom the allow~nce or 

is 'drawn shall not exceed three children born. up·- to 

31st D cember. ·· 1987 and two children born thereafter. He, 

theref re, prays that respondents have violated the guidelines 

and t e mandatory provisions which ought to have been 

d with. 

3- Apparently, the third child of the applicant was born 

after 31st December and, therefore, he is entitled to Education 

Assist nee restricted to the two children born up to 1987. Had 



the third child also born efore 1987, he or she, would also 

have be·en eligible for sue allowance but, as in the instant 

case the child was born after 1987, thus, such concession 

cannot be extended to he applicant for this child. The 

application fails and the sa e is therefore dismissed in limine. 
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